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IN THE MATTER OF:  

ASHOK NADAVALA                       

          ……. Applicant 
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Item No.01:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No.315 of 2024 (SZ) 

 

 
IN THE MATTER OF: 
 
 

Nadavala Ashok, 
Andhra Pradesh. 

…Applicant(s) 
 

Versus 
 

MOEF & CC,  
Rep. by its Secretary,   
New Delhi and Ors. 

...Respondent(s) 
 
 

Date of hearing: 02.01.2025.  
 
 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 
For Applicant(s):          Mr. Nadavala Ashok(Party-in-Person). 
 
 

 
 

 

For Respondent(s): Mrs. Madhuri Donti Reddy for R2 to R6. 
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ORDER 
 
 

1. As the Chairman, Andhra Pradesh Pollution Control 

Board (APPCB) is a necessary party to this proceeding, we Suo 

Motu implead them as additional respondent.   

 

2. Considering the facts of the case, the 2nd Respondent 

(Central Ground Water Board) and the 3rd Respondent (Central 

Ground Water Authority) are unnecessary parties to this 

proceeding.  Hence, they are deleted from the array of parties.   

 

3. Accordingly, the parties are re-arrayed and the 

Registry is directed to carry out the amendment in the cause 

title. 

 

4. Let the notices be issued to the respondents through 

the Tribunal as well as privately.   

 

5. The learned counsel Mrs. Madhuri Donti Reddy 

accepts notice on behalf of Respondents No.2 to 6. 

 

6. Post the matter on 03.03.2025. Meanwhile, the 

respondents are directed to file their respective replies/reports. 

  
Sd/- 

Smt. Justice Pushpa Sathyanarayana, JM 
 
  

 Sd/- 

Dr. Satyagopal Korlapati, EM 
O.A. No.315/2024 (SZ), 
02nd January, 2025. Mn. 
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ANNEXURE - IV
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                                                           ANNEXURE-V
 
List of Industries permitted to extract Ground Water in Epuru bit-1B Village, Muthuku Mandal
                    SPSR Nellore under AP Industries Single Desk Portal.
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ANNEXURE - V
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